
State vs. Varun 
FIR No. 50/21 
PS Gandhi Nagar 

29.05.2021 

Present: Ld. APP for the State through Vc. 

Sh. Yogender Kumar, LAC for accused/applicant. 

IO has filed report. 

It is submitted by Ld. Counsel for accused/ applicant that he wishes 

to withdraw the present application. 

Accordingly, in view of the above the present application is disposed 

off as withdrawn. ANSHUL ANSHL METR 
MEHTAA 

Location: Delhi 
Dats: 2021.05.29 
01:04:12 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/29.05.2021 



FIR No. 213/21 
State vs.Faheem 
PS Mayur Vihar 
U/s. 380/411 IPC 

29.05.2021 

Present application taken up through VC as per the directions issued by Hon'ble 

High Court of Delhi in view of on going pandemic outbreak. 

Pr. Ld. APP for the State. 

Sh. Shyam Nandan Jha, Ld. LAC for applicant/accused. 

IO has filed his reply. 

Arguments heard from both sides. 

Ld. Counsel for the accused submits that as per the guidelines dated 

04.05.2021 laid down by High Powered Committee, the accused may be granted interim 

bail since he is in custody since 28.04.2021. It is further submitted that maximum

imprisonment for the alleged offences is 7 years. 

Considering the emergent situation due to Covid-19 pandemic as well as in 

the light of the guidelines dated 04.05.2021 laid down by High Powered Committee vide 

letter No. F9/63/2020/HG/1409 aforesaid accused be released on interim bail for 90 days.

Further, accused be released on furnishing of personal bond in the sum of Rs.15,000/- 

subject to satisfaction of Jail Superintendent in terms of above mentioned order. Jail 

Superintendent is further directed to transmit the bond to the Court.

In the light of the above mentioned, the present order shall be treated as 

Release Warrants for accused. Application is disposed of accordingly. 
Copy of this order be sent to Jail Superintendent concerned for compliance 

through Jail Messenger/Dak and also on his e-mail address. 

Copy of this order be also given to Ld. LAC and one copy be also sent to 
DSLA East.

Accused to surrender before the Jail Superintendent concerned on 
completion of 90 days after his release. ANSHUL ANSHÜL M�HTA 

Digitally signed by 

MEHTA Location: Delhi 
Date: 2021.05.29 
01:04:02 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/29.05.2021 



State vs. Akash 
FIR No. 031465/21 
PS Gandhi Nagar

29.05.2021 

Present: Ld. APP for the State through Vc. 

Sh. Rahul Ld. Counsel for accused through Vc. 

This is an application seeking release of the accused Akash on 

personal bond. 

It is submitted by ld. Counsel for the accused that father of the 

accused is suffering from paralysis and that the accused belongs to a very p0or 

family. 
IO has filed the report wherein the address of the accused has been 

verified. 

Considering the submissions made by ld. Counsel for accused and 

that accused is in custody since 09.2.2021, accused is hereby directed to be 

released on PB of Rs. 15,000 with direction that he shall mark his attendance 

before the SHO concerned once on every first week of proceeding month. 

Application is disposed off accordingly. Copy of this order be given 

dasti to the Ld. Counsel for applicant / accused. 
ANSHUL ANSHL METÄ 

Location: Delhi MEHTA4 Date: 2021.05.29 
01:03:49 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/29.05.2021 



STATE Vs. Imran 
FIR No. 530/20 
PS Mayur vihar 
U/s. 379/411 IPC 

29.05.2021 

Present: Ld. APP for the State. 

Sh. Pradeep Katara, Ld. Counsel for applicant/accused. 
An application U/Sec. 437 Cr.P.c. for the release of the accused Imran is 

moved by his Counsel. 

Reply filed by the IO. 

Both the sides are heard on the application. 
Considering the following 

1. that the accused is a young boy of 22 years of age; 

2. that the accused is in custody for more than 4 months; 

3. that the accused was not arrested on the spot and he was only formally arrested while 

being in custody in some other FIR; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused further

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 

The accused is directed to be released on bail on furnishing of his personal 
bond in a sum of Rs. 20,000/- with one surety of like amount. Accused be released after 

verification of his address by the I0. It is further directed that the accused shall not tamper 
with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 
Application is disposed off accordingly. 

ANSHUL ANS signed by 
Loct CHTA 

LOcationen 

ANSHUtMEHTA
MM (East)/KKD/Delhi/29.05.2021 



STATE Vs. Imran 
FIR No. 334/20 
PS Mayur vihar 
U/s. 379/411 IPC 

29.05.2021 

Present: Ld. APP for the State. 

Sh. Pradeep Katara, Ld. Counsel for applicant/accused. 
An application U/Sec. 437 Cr.P.C. for the release of the accused Imran is 

moved by his Counsel. 

Reply filed by the 1O. 

Both the sides are heard on the application. 

Considering the following 
1. that the accused is a young boy of 22 years of age; 

2. that the accused is in custody for more than 4 months; 

3. that the accused was not arrested on the spot and he was only formally arrested while 

being in custody in some other FIR; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused futher 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 

The accused is directed to be released on bail on furnishing of his personal 
bond in a sum of Rs. 20,000/- with one surety of like amount. Accused be released after 

verification of his address by the 1O. It is further directed that the accused shall not tamper 
with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
ANSHUL 
MEHTA 

(ANSHUL MEHTA) 
MM (EastyKKD/Delhi/29.05.2021 

ANSHUL WPed by 
**** 

Location: Delhi 
5.29 01:26:30 +0530 


